FORM A
PUBLIC ANNOGUNCEMENT
{Under Regulation 6 of the Insolvency and Bankmiptcy Board of India {(Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MARIYA HEALTHCARE PRIVATE
LIMITED

!E RELEVANT PARTICULARS

b o, P o e,

1_ NH.HE DfCDlIJ'G]'&tE dﬁblﬂl’ MARIYA HEALTHCARE PRIVATE LIMITED

.| Date of incorporation of corporate debgor | 08082012
3. | Authority under which corporate debtor is | REGISTRAR OF COMPANIES ERNAKULAM KFRALA
incorporated / registered i
4. | Corporate Identity No. / Limited Liability | V33/10K120120TC031848
| Identification No. of corporate debtor o
Add 5 No. %513, JOSE MANGAIY APARTMINT NEAR
> ress of the registered office and ANAKEALLU QUARRY, MUNEKKAR PO, KARIMBA
principal office (if any) of corporate | paraKKAD PIN. 678597 KERAIA INDIA
| debtor
6. | Insolvency commencement date in | 4/05/2020

GREDER COPY RECEIVED ON 05032020
respect of corporate debtor

7. | Estimated date of closure of insolvency | 31032020
| resolution process
8 | Name and registration number of the | MsBAUU PARAMBIL
msolvency professional acting as interim | ima rpa001,19-ro0928/2017-2018/11548
| resolution professional L |- _ _ I .
9 | Address and e-mail of the interim g_g:EIg;é.fﬁ:?;ﬂﬁ;iﬂ'ﬁﬁhﬁﬁEM“ BAENG
resolution professional, as registered with | Emit:cabaijuavahos.in

the Board t

' 10 | Address and e-mail to be used for | ROOM No:7:845D6, 0l RD FLOOR, KOYENCO BAZAR,
: S84 OT | ¢ MSTREET, CALICUT-673001. KERALA
correspondence  with  the  Interim | Feaiimasvahealthearecirp@yalioo com

resolution professional

11. | Last date for submission of claims 20/05/2020

12, | Classes of creditors, if any, under clause | Name the class(es)
| (b) of sub-section {(6A) of section 21, | not Applicable
| ascertained by the interim resolution
_ professional
13. | Names of Insoivency Professionals | Mot Applicable
identified to act as  Authorised
' Representative of creditors In a class
(Three names for each class)

fermn

R

14. |  (a) Relevant Formsand 1 a) Web tink:
; (b) Details of suthorized | Bttpsd/www ibbi gov inhome/downloads
representatives b Not Applicable
are avallable at: |

Notice is hereby given that the National Companv Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the MARIY A HEAI THCARE PRIVATE
LoviTrED on 04/03/2020.

The creditors of MariYA HEAUTHCARE PRIVALE LiviteD, are hereby called upon fo submit their
claims with proof on or before 20.03.2020 to the interim resolution professional at the address
mentioned aganst entrv No. 10.



The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misieading proofs of claim shall attract penaliies.

Name and Signature of Intenm Resohution Professional T BAL PARAMBN
INSOLVENCY PROFESSIONAL
IREIIPA 001 TP-POO92E 2017-201811548

i
ﬁ:»';i;:*
Place : cavcur BAJIU PARAMBIL FCA DISA
Date - os.03.2020 INSOLVENCY PROFESSIONAL
Enrciment No: ICAIIIP/P00S28

Reg, Ko




